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(Rsnaiaed the assent of the Governor pene~al-on the 23rd September 1948) 

, An A c i t o  $onrolidates and amend the-law regulating labour in hcturies. 

W H E R ~ S  it is expedient to cons&date and amend the law regulating 
labour n factories; 't 

as fol1owe:- 

CHAPTER I 

Short title, ex+t and commencement %. 
4; 

. . 
off 

. ', 
\ 

~ C . e . b -  the 1st day of April, 1940. 
2. Interpretation.-In this ATt, unless there is anytbing repugnant in %he 

subject or context,- 
& \ 

(a)  "adult" nleans a persd:i who has completed his eighteenth year of 
age; ., \ 

j 

(b) "adolescent" means a who has completed his fifteenth gem : 

: ,of age but has not completed 

(c) "child" means a person whohas  not completed his fifteenth gear of 
age ; 1 

(d) "young person" means a perso4 who is either a child or an adoles-, 
,cent; i 

( 6 )  "day" means a period of iurenty:fQur hours beginningtat midnight; ' 

(A c'wbekJ',means a period of seven kngs beginning at midnight on 
Saturday night or such other night as m a q  be approved in writing for a 
pwXicular area by the Chief Inspector of Faqtories; 

( ) "power" means elecbrica! energy, 04 any other form of energy 
w h i c t i s  mechanically transmitted and is not geherated by human or animal 
agency ; \ e.. 

(h) "prin~e mover" means any engine, motor\oy other appliance which , 
generates or othe~twise provides power; 

(i) "transmission machinery" means auy shafti wheel, drum, pulley, 
system of pulleys, coupling, clutch, driSing bell 02% other appliance or . 
device by which the motion of a prime mover is t ranipi t ted to or received 
*by any machinery or appliance : %‘ 

1 

(,j) ' 'machiiiery ' ' includes prime movers, transmissiop machinery and 
all other appliances whereby power is generated, t r a n ~ h ~ r n e d ,  transmit- 
tecl or applied; 

(k) "manufacturing process" means any process for-- '., 
'. - 

ti) mnlring, altering, repairing, ornamenting.,  finish?^^, packing, 
coiling, washing, cleaning, )malting up, deinolishing, or other&jse .treating 
or aclaptiag any article or .substaace~witli  a view to its ;use, sale, 
transport, delivery or,disposnl, or \. 

, I . ~ i 6 - ~ . ' . h ~ ; ~ . n . / r / ~ ; ~ .  
Z..Scl-L5. /j .3*) Se-1,. E 6 A,--. 3q3 ( 9  511 ii3*ij>,7/..47c/). 
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ia k la) pumping oil, water or sewage, or 
I 

aiiii generating, transforming or transwitting power; or 
!b ( , )"printing b y  letterpress, lithography, photogravure or other 

similar' work or book-binding, which is carried on by way of trade or 
e for purGoses of gain, or incidentally to another business so ca~ried on; or 
L 

E (v) ~onstructing, reconstracting, repairing, refittin& finishing or  
breaking up ships or vessels; 

r 
L 

( 1 )  "worker" means a person employed, directly or through any agency, 
whether for wages or not, in any manufacturing process, or in cleaning any 

7 - part of the mashinery or premises used for a manufacturing process, or in 

P any other kind of work incidental to, or connected with, t h s  manufacturing - process, or the subject of the manufacturing process; 
+ 
- (m) "factory" means any premises including the precincts thereof- 

, , 

L - 
(i) whereon ten or lnore workers are working, or were working on 

any day of the preceding twelve moaths, and in any part of which s 
f, 
% , manufacturing, process is being carried oil \vith the aid of power, or" it3 

ordinarily so carried on, or 2. 
( i i )  whereon twenty or more workers are working, or were work- 

f ing on any day of the preceding twelve months, and in any part of 
which a manufacturing process is being carried on without the aid of 

g .  p w e r ,  OF is ordinarily so oarridd on,- 

k* but does not include a mine subject to the operation of the Indian Mines 
a t ,  1923 (IV of 1923), or a railway running shed; i (72) "occupier" of a factory means the person who has ultimate control 
over the affairs of the factory, and where the said affairs are entrusted to n 
managing agent, such agent.shal1 be deemed to be the occupier of the 

- factory; 

5 ( 0 )  "managing agent" has the meaning assigned to it  in $he Indian 
Companies Act, 1913 (VII of 1913); g =F-- 

ii 
. . 

(p) "prescribed" means prescribed by rules made by th% 
F .  Government under this Act; 

ent' o - 
[ - ' 2  

P r o v i m e  

1 (7)  where work of the same kind% carried out by Cwo or bore' sets of 
' 

F workers working during different period9 of the day, each .of such sets is 

[ - called a "rday" and each of such periods is called a "shift". 
-, 

E 9. References to time of day.-In this Act references to time 6f day are 
k references to Indian Standard Time, being five and a half hours ahead of Green- 
& 1 
i wich Mean Time: 

i 1 < Provided that for any area in which Indian Standard Time is not ordinarily - 
' &a4 Government may. malie rules- 

(a) specifying the area, 

14 [GT ( b )  defining the local mean time nrdin-zri!y &served t h c r e i ,  sad 
(c) permitting such time t i  be observed in a11 or any of the factoriee 

F 
i. situated in the area. - - . - - - -- 
.$ 

4. Power to declare departments to be separate factories.-The &xwk&~l 
f 
8- Gevemi-~efit may, by crdcr ic wriiiag, clirect that different ciepnrin~ei~is or 
% branches of a specified factory shall be treated as separate factories fpr au or 

any of the pui-pcscs of this Act. C p ,  
I .  &,& J h7?;~oAAy f18 6. /7Sb. a k 

6 



5., Power to exempt during p,ublic emergency.--la any case of public emer- 
gency the  Pi-ovincial cfovernment mag, by ilotlfication ln the ofticla1 Gazette, 

irom a11 or am) oi the 1 ~ ; ~  
such conclit~olls us it nldy t!:.iilc 

Provided t h a t h  such notification shall be made for a period exceeding three 
I months a t  a time.\ 

6. Approv~l, and registration of factories,--(l j T h e  Provincial 
Gavel-ument - 

(a) requiring' the \revlous perrrilssion in writing 01 t h e  Provincial 
Government or the chi& lnspector to baobtained for the site on which the 
factory is to'be situated ahd for the collstructiol~ or extension of nny ifact012 
or class or description of isctorlcs; 

, (b) requiring for the pul: ose of ccnsidering spylicatious ior sucli per- t' - .  mission the submission of plaps a3d specifications; 
(c) prescribing the nature gf such plans :p~)ld specifications an l L I ~  

whom they shall be certified : 
(d) requiring the registration qild licelising of factories or any class or 

description of factories, and prescrl nlg the fees payable for such .regiskra- 71: - tlon andjicensing ancl for the rene.cv$ of licences; 
,.+ 

(e) requiring that no licerlce shal1,be granted or renewed unless the 
l~otice specified in section 7. has been g i S g ~ .  

(2) If on an 'application for . permission re,ferred to in clause (a) of sub- 
section (1) accompanied by the plans and specifications required by the rules 
made under clause (b )  of that sub-section, sent to the 

- or Chief Inspector by registered qost, no order is c 
aant  within three months from the date on which i 

. . -- 
applied for in the said application shall be deemed to 

, (3) Where a -er;iment or a Chibf Ins  
permission to the site, constructiorl or extension of a fact 

- and licensing of a factory, the  applicant may ~vithin t 
such refusal appeal to the Central Government if t . . . . 
was of -the w ~ o v e r n m e n t  an-Government in any 
other case. 

Explanation.-A factory shall not be deemed to be extendecl within tlie 
meaning of this section by reason o n l ~  of the  replacement of anv plant or 
machinery, or within such limits as may be prescribed oi .the additioil of anv 
plant or machinery. 
' 7. Notice by occupier.-(1) The occupier shall, a t  least fifteen days before R ,94 

he  begins to occupy or use any premises as a f a c p y ,  send to the 'Chief Inspector 
-p a written notice containing- 

(a) the name and situation of tthe factor?: 
( b )  the name and address of the o~c;~ier ;  
(c) the address to which comm~~nications relating to the factory lllsg - b 2  sent; 

(d) the nature of the manufact.i~ring process- 
. ( i )  carried on in the factory during t-he'last twelve months in the  . 

case of factories in existence on .the date of the commencemellt of this 
Act, and 

% 
( I ! )  to b:: carried on in the factory during the n a b  twelve n~onths  

j11 tlle case of all factories; 

(e) the  natu~.e and q u a n l i t ~  of pover to be used; 
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b) the ilaJllt: ot ttle Ftna~~ager  of the lactory tor the  purpancs of 
Act : 

pa 
(9)-the ilymber of worlrms likely to be. employed in the  factory; /* 

i; ; i 
(h) the average number of workers per day employed during. he last - twelve months in the case of i factory iii existence on t he  date ofthe com- 

c mencement; of this Act; ,' 
? . ,/ 
5 (i) such other particulars as ma;y be prescribed. ,A' 

k ( 2 )  111 respect of all establishments which. come within tbd'scopc of the Act 
$ 
f- 

for the first time, the occupier shall send a writt,en notice t d t h e  Chief Inspector 

8. - 
containing the particulars speczed in 'sub-section ( I )  wi@n thirty days from 

R the date of the commencement of thiq Act. 
i 

s- 
. . (3)  Before a factory engaged ill a rnanpfacturiag pfocess which is ordinari!y 
- carried on for less than one hundred and eighty workifg days in the year resumes 

j;, ,, working, the occppier shal1,send a written notice tohhe Chief Inspector contain- 
. ing the particulars specified in sub-section ( 1 ) y  thirty day3 briore the date 

4. of the comniencement of work. $ 5,- 
t 

(4) Wheriev~r a new mailager is appointed i the  ,occupier shall send to the. 
2. Chief Inspector a written notice within seven .Jays from the date on which such 

person takes over charge. - 
[ (5) During any period for which no pe~ ion  has been desigllated as mahge r  

t,. of a factory or during which the person dekignated does not manage the factory, 
I ally person fotiiid acting as manager, or jf noguch person is found, the occupier 

F 
himself, sha!l be deemed to be the d r l a g e r  of the factory for the purposes 

ir . of this Act. 
: 
8 .  CHA~TER 11 
@. -. i 

$ ,  THE IN~PECTINC~ STAFF 

Government may, by notification in the  
3.s possess the prescribed qualifica.tion t o  

s Act and may assign t o  them - such local 
.9 
'i 

ilotificatiorl in the official Ga,zette, 
i h o  shall, in addition to the powers 
Act, exercise the powers of an In- 

under sub-section ( I ) ,  sub-section (2) or 
ointed, shall continue to hold ofice, who 

ted in a factory or in anp process or '  
business carried t or machinery connected therewith. 

Ee an Inspector'for his district. 
Goveriimeilt may -also, by notification as aforesaid. 

t to be additional Inspectors-;for a11 
thin such local limits as it; may assign to 

__-._. _ __--.-..-----..-F 

laspectors than one, the-- 
oresaid. decla1:e the powers which such 
cl the Inspector to wliom the prescribed 

ector sllall b e  cleteined to be a public 
n Pena,l Code (XLV of lSGO), and shall 
ity ,as thc~-+:~lovi ixkt4 ?+.,< Gov'ernment may 

.'&' 

& g, ;~~(;d. A!$ A.O.15i56.  

F 
$-, 
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of Inspectors.-Subject to ally rules made in this behalf, 
1vith:n the local, limits for, which he is appointed,- 

enter, with such assistants, being persons in the service of 
or ang loca! or other public a.uthority, as he  thinks fit, 'any 

or which he has reason to believe i s  used, as a faob.)~ 
( b )  m k  examination of the premises, plant and machinery, require 

the productio, of any prescribed register and any other documqnt relating 
to the factory,Land take on the spot or otherwise statements of any persona 
which he may *usider necessary for carrying out the purposes of this Act-, 

(c) exercise ; v h  other powers as may beJ prescribed for carrying out 
the purposes of t h l ~  Act: 

Provided that no pe\i,son shall be compelled under this section to answer 
;any question o r  giv& an$+.evidence tending to incriminate himself. . . . 

10. Certifying s ~ r ~ e o w ' . ~ ( l )  The d ~ o v e r n m e n t .  
,qual-ified medical practitionkrs to he certify,ing surgeons fo 
.af this Act within such local limits or for such factory or clas 
.of factories as it may assign $0 then: respectively. "' 

-. 
. .(2) A certifying sulyeon b a y ,  with the approval of the 

ernment, authorise any qualifi~d medical practitioner to exercise any of his 
powers under this Act for such\period as the certifyiag suygeon may specify 
;and subject to such conditions a ~ ;  the J3xwk&dGovernment may think fit to 
impose, and references in this Ad! to a certifying surgeon shall be deemed to 

-include. references to any qualifiedjmedical practitioner when so authorised. 

(3) No person shall be appointedkf be, or authorised to exercise tne powen + 

.of, a certifying surgeon, or having B y n  so appointed or authorised; continue 
40 exercise such powers, who Is or beqm-es the occupier of a factory or is or 

* becomes directly or indirectly interested\therein or in. any process or busine? 
carried on therein or in any patent or connected therewith or is  , 

otherwise in the einploy of the factory. 
k. \ 

( 4 )  %he cerhifying surgeon shall carry mt';such duties Bs may be pres,ci-ibed 
lip connection with- \, 

\ 

(a )  the examination and certification ~ f \ , ~ o u n g  persons under this Act; i 
i 

( h )  the examination of persods engaged hq factories in s;ch dangerous - occupations or processes as may be prescribed$ 
I 

I 

(n) the exercising of such medical supervis:.n as may be prescriL?eed 
i 

for any Eactoi-jf or class 01: description of factorie 1 \where- I 
i ( i )  cases of illness have occurrecl n:hich it \ js reasonable to believe 

are due to the rialure 01 tile manufact.uring Brocess carried on, or I 
other conditions of ~vorl< prevailing, thereln; Z I 

1, 

(ii) by reason of any bhanae in the manufnct&,ing nrocess carried 
on or in the substances used therein or b y  reason bf the adopbion of 
a n j  new inan r i f ac t~ r i n~  process or of any new subskvce for use in 
a manufacturing process, there is a likelihood of iftj\ury to the 
health of workers cmpldyed in that inanufasturing process.;\., 

(iii) young persons are, or ?IT aboiit to be, rrnplogcrl i!;\h%2i. v,:o?I: 
which is likely to cause injury to tliei~: health. 

,\ 
. Ezpln~zuiio~i..-In this sect'on ."q&lifiecl meclical practitioner" me& a 

, .person holding 3 qualificatio~l grfmted by an xuthorit~g spccifird i l l  tllc ~chcc?~ , le  
30 the Tnilinn fiCedicnl Degreest A c t ,  191.6 (VTI of 1016), o r  in the Scl~eilules to 8 
.the Indian I\,ledicnl Council AcL, 1033 (XXVII of 1033). 1 

3 
/ . & L b . - A ~ ! f l . 8 . / C ) $ " .  1 
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CHAPTER I T 1  

i lk~,Cleanliness.- ( 1 )  z!very factory shall be kept clean a.fd free from 
effluvia %%S~~?g frcjm any drain,, privy or other nuisance, and in .p@ticular- 

(a)&,cumulation of dirt and,i-efuse shall be removed d a i b  by s ~ e e p i n g  
pr  by any hther effective- method frorn the floors ancl benches of wo!-kroomj 
and from stajrca.ses and passages, and disposed of in a suitable manner; 

(b) the floor of every workroom shall be cleaned at le i~st  once 111 every - 

week by washidg, using disinfectant, where necessary, or by sorrle othel- 
effective rnethod ; - 

(c) where a f l o ~ r  is liable to become wet irl the course of any manu- 
facturing process to such extent as  is capable of being drained, .effective 
rneails of drlinage shall be provided and maintained; 

( d )  all inside walls and partitions, all ceilings or tops of rooms and 
L-  

all walls, sides and tops. of passages and staircases shall- 
(i) where they are painted or varnished, be repa,inted or revar- 

nithed a t  least once in every period of five years, 

i,, (ii) where Wey are os varnisl~ecl or where they hare 
smooth impervious surfaces, be cleaned at least once in every period 
of fourteen months by such method as may be prescri:.r,d; 

(zit) in any other case, be kept whi te~~~ashed  or colourwashed, and 
the wbttewashing or colourwa~hing shall be carried out a t  least, once 
in every period of fourteen months; 
(e) the dates on which the processes required by clause (d) are .cgrried 

out shal! be entered in the ~rescribedareaister. 
I .  

- - .  . 
(8)  If, in view ~f the  nature of the operations ~ m i e d  oil in a r'acio~.y, it. is not 

ssible for the occupier to con~ply with all or any of the provisioils of sub-section . . , the ??mmm& Government may . by order exempt such factory. or :- 
ss or description of factories irom ariy of the provisions of that sub-sestinn 

f and specify alternative wethods for keeping the factory in clean state. 
Effective &*rangenlentis shall be 

and effluents due t o  the manu- 

Government may make rules prescribing the arrangemento 
to be made under sub-section (1 )  or reqniriilg that the nrrnngea~ents made in 
accordance with sub-section (1) shall be approved by such authority as may be 
prescribed. . 

F - Q 
,- 13. Ventilation and temperature.-(I) Effective and snitable pfovision shalt 
; be made in every factory for securing and ixi~intail?ll~n in eT ery \v~rl;roonl-- 

(a) adequate ventilntioil by the circulation of fresh air, a ~ d  
(b) such a temperature as wiil secure to workers therein reasonable 

conditions of comfort and prevent injury to health;- 
:. . 

and in particulnrf 
(i) walls and rosfs slia!l be of such ~nateijal  311~1 SO designed t,hat such 

tcinpcrature sllall not he exceeclecl buL kept.. as low as practic.able; 
, 

. . (ii) where the nature of t h ~  work car~:ied on in the fnct'ory involves, 
t; or is ?il;elj~ to involve, the procli~ction of 'excessively high tel;~pexitures, 

. .such adequat2 measures as are practicable shall be takel? to. ~ i ~ o t e c t  t,he 
i - .  workc~s the~cfrom. by separat,ing the process which p rod~~ces  such fempera- 
K .  t ~ ~ r e s  Ero'm thc,~vol . l i roo~~~,  -I~g.. , i~~s~lnt, ing t , h ~  hot ~ R Y C S  or - b y  ot$!:er effective. 

means. 
k /. L&. Li/ d.0: l+-d.' 



may prescribe a standard of adequaije 
temperature for any' factory or class or 

and direct that a thermometer shall be provided 
and position as may be specified. --- 

(3 )  I1 it a p y ~ r s  to the ?kmmrmd . . (fovernnient that in any kactorj o~ 
or descri tion o Saulories eaa~~ssively high temperatures zaa be reduced g such met ods as w&ewashing, spraying or insulating and screening outside walls 
or  roofs or windows, &\by raising the  level of the roof, or'by insula.ting the roof 

, eitther by an air-space\ and double ro6f or by the use of insulatinn roof 
- materials, or by othkr it may prescribe-"such -of these 

as shali bc adopted in 

14. Bust  and fume.-(1) ?FQ every factory in which, by reason of 
i \ 

manufacturing process carried &, the!e is giv-en off an? dust o r  lurnr, or 
, impurity of such a nature and eq such an extent u s  is likely to  be iiljurious 

or offeasive to the'workers employed therein, or any dilst in substantial quanti- 
ties, effective measur5s shall be t&&n to prevent its inhalation and accumu. 
lation in ally workroom, and if any&xhaust appliance, is necessary for this 

. purpose, it shall be applied as near A2 possible to the point, of origin of the. 
dust, fume or other impurity, and buch h i n t  shall be enclosed so far as possible. 

15. Artificial humidification.--(1) I11 respectpf all factories in which the / 
bun-idity of the air is artificially increased, the!! PrewuclaL'~overnment i n ~ g  - -- 
make rules,- I .  

(2) In all?. factory no stationary intern$ combustion engine shall be operated 
unless the exhaust is conducted into the &pen air, and no other internal com- 
bustion engine shall be operated in any r+m unless effective measures have 
been taken to prevent such i~ccumulation of. fumes therefrom as are likeiy 
to be injurious to workers employed in the Aom. - 

>. 
(a) prescribing stanclards of humidifieatio4; 

" 

(6) regulating the metho4s used for artibially increasiiig the huinG 
dity of the air;  a -i 

(c) directing prescribed tests for determinir~~'$he ln~midity of the  air  
to be correctly carried out and recorded; "s 

(d )  prescribing methods to he adopted for recur\! adequate rel-ti- 
latioil and cooling of t$e air in the n7orkrooms. E - 

"2) I n  ally factory 111 which the humidity of the 
$he water used for the purpose shall be taken from 

$ source of drinking water, or shall be ~ f f e c t i v e l ~  
%% 

(3) If i t  appears to an Inspector that the water used in a faktory for in- 
. oreasing humidity which is required to be effectively purified ~ ~ d e r  ' ub-section 

(2) is not effectively purified he may cxve  o n  the manager of t.he c t o g  an 
order in writing, specifying the measures which in his opiilion sh uld be "ii adopted, a~nd requiring t l ~ e m  to be carried out before specified date,. 

i - 

16. Overcrowding.-(1) No room in any factory shall be overcrowdeh, h 
* an  extent i12jurious to the health of the workers employed therein. 1% t 

( 2 )  Without prejudice to the generality of sub-section ( I ) ,  there shall Be 
in every workroom of a factory in existence on the date of the coinnlencement 

. this Act, a t  leas t three  hundred a,nd fifty cubic feet and of a factor7 built after\% 
tne cQmmencement of ' this Act at  least five bllndred cubic feet of space for- .';i 
&very worlrer employed therein, and for the purposes. of t,his sub-section no ' i account shall be tnlren of s u y  s]x,ac, which is  moro tl:.an fou,'tcc.n feet above t h e  
level of the floor of %he room. 
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( 3 )  If the Chief Inspector by order in writing so requires, there shall be 
F p o s w  in  each "norliroom of a factory a notice specifying the maximum nurn- 
c ber of- workers who may, in compliance with the  provisions of this sectior, 

be ernp%ed in the room .. \. 
I (4) The\Chief Inspector may by order in writing exempt. subject to such 

F $conditions. if. any, as he may think fit to impose, any workroom fro111 the pro- 
visions of tni\ ' '. section, if he is satisfied that compliance -therewith in respect of 
the  room is unpcessary in thi'interest of the health of the workers employed 
%>erein. C ' .  

i 17. Lighting.-@) I n  every part of a factory where workers .arcs workiug . -or passing tliere sh9ll be proGided and maintained suRcient :~nd suitable 
i: 
f lighting, natural or axtificial, or both. 
I (2) I n  every factory all glazed windows and skylights use~l for the lighting 

1 of the workrooms shall be kept clean on both the inner and outer surfaces 
a n d ,  SO far as compliance with the provisions of any r,ules inade under sut-  
section (3) 'of section 13 will. allow, free from obstruction. @ 

C< \ 

p (3) I n  every factory effechjve provi9ion sliall, so fay as is practicable, be 
, made for the prevention of-- 

(a), glare, either directly from a source of light 01. bg ~.'eflection from 
a srnooth or polished surface; 

i- B ( b )  the formatioh of shaqows to such an extent as to cause eyestrain 
or the  risk of accident to any worker. 

B Government may prescribe stnndsrds of sufficieut and 
for arly clitss or description of factories or 

- 
18; Drinki~g  water.-(1) I n  every factory effective arrangements shall b e  

made to provide and maintain a t  suitable points co1;veniently' situated for 
a l l  workers employed there'in a sufficient supply of wholesome drinking water. 

(2) ~ l l  such points shall be legibly marked "drinking water" in a language 
understood by a majority of the morlrers employed in the factory, and no suoh 
point shall be situated within twenty feet of any washing place, urinal latrine 
ualess a shorter distance is approved in writiilg, by the  Chief Tnspector. 

(3) 1% every factory whereiri more than two,hudred  and fifty worliers y e  
ordinarily employed. provision shall be made for cob ing drinking water during ho+ 

' t weather by effective means and for distribution. th zeof. I 

/ 
ies or any class or de2'yiptiori of factories tila , ! 
nalie rules for securing ax:mpliance with the  

provisions of sub-sections (1'1, (2) and (3) and for the ex&ninat.on bv prescribed 1 1 
1 

.authorities of the supply and di~tribution o f  chinking ~ v a t e ~ j i i  inctwies ! 
1. 19. Latrines and urinals.-(1) I n  every factory- >. , 
& 

(a)  sufficieilt Iatriiie and uriilal accom~uodatioi~ ~f~~~p~.escrilsc:cl types i 
sllall be provided c o ~ ~ v e ~ ~ i e ~ ~ t l y  situated and accessible t+xvorliers a t  all 
tirnes whila f h e j  are a t  the factory ; 

i 
i - 

', 

( b )  separate enclosed accoinlnodntion shall be provided for rnale and , 4 female \vorkers ; 8 9 
$' 
&I (c) such accornmodatioil shall be aclequatelv l iqh td  b-nn ;entilated. 
F :3nd no latrine or urinal shall, unless specially exempted in 6 t i n g ; b y  thg 

f Chief Inspector, colniiluilicate wit11 any n.orl;rooni except through an inter- 
vening open space or xentilatecl passage: 

t I 

k ( d )  all suc l~  accommodation shall be inaintaiilccl it1 a rleaii a11cl: sar:i- 
tnr- coilclition at  all times; f 4 

I #  
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a) aweepcrs shall be employed whose primary duty it would be tc, k.eep 

more than two hundred and fifty workers are 

(a)\.,all latrine and urinal accommodation shall be of prescribed stli-litary 
types; .'\ - 4a - .. 

walls, up to a, 'heigIfti 8? three fee*, of &he- 
... , and the'sanitary blocks shall be laid in glaebd tile's or 

@ ,  

to provide a smooth polished impervious sur faoe~  .. 

to 'the provisioils of olauses (d) and (e) of sub- . 
', 

3:" 
zp. ,, of the walls and blocks s o  l r i d o r  dnikbed and 
?:~ 
c.s the  sanitary pans b q l a t r i ~ ~ e s  ahd ukinJs shall be thorougGy washed and.' 
$. cieaned a t  least once ta every seven days with suituble detergents or 
$&@ disinfectanti or with b*. .---- -- 

(3) ?he - . . 
g. Governkent may prescribe the number of +latrine 
. ..., urinals to be provided in any fack,ory in proportioll to the numbers of 

fsm&le workers ordinarily employed therein, a.nd provide for suc ,.;,, , 
&$.. matters iq  respect of sanita.tion in kctories, including the obliga$ion of workers 

in this regard, as  it conbidere neceshqry in the .interest of t h e  health of the- 
t .>-.. .* . 

workers employed therein. 
$ :+*>, .. , 20. Spittoons.-(1) I n  every factory there shall be provided a sufficient num- 
.;$I 

. 
60r of spittoons in convenient places and.$hey shall be lnaiiitained 

$3. . and hygienic condition. .~ -.)------ \ - . . - .  
, 

. 
.?,,!. . ' ;-+;.,<. 
.%-. (B) The . . 
>;:.,$ Government may mak rules prescribing the 
8; :!!,;..: tho n a m b e r x b  be provided sod & ir location in a,ny fa 
s:.::, provide for such further matters relating to theh maintenance in clean m .,- .. ~ < .  .,: ' . . hygienic condition. 
.. . 

',, 
. . . .. , ''1 . ,;.-. ii-.;x$ (3) No person .shall spit within the premises of &, fhdtory except in the 
;&:;h., .. d ~ !  ,spittoons. provided for the purpose and a notiee c9taining this proui~ion L*p!;. 
G,s-v and  the penalty for its violation shall be p.rominently~,displayed at suitabldY- . . ,.< .. .. . c:6-3 ,..vz p1acp.s in the premises. i., 
;;"(:* 
I..<.-*- 

s:~;s . (4)  Whoever spits in contravention of sub-sect io~~ (:3,~>,shall be ptmishable ..,.,. 
.>7~ . 
i.ia2+ . .. with fine not exseeding five rupees. 
:#::A .' . 
k*:%;.:. *, .. 
+>. e ~\,. 

1 
$5: CHAPTEIL- IT' i 
*&?&:; i j 

- 
.3*-7 SAFETY 
&.*%.;<. "; 

:%%3' 
Ssi+ .$A.Piiii 

21. Fencing of machinery.-(1) 111 every factory the f o l l o ~ i ' ~ ~ ,  nanlel-j,-. , 
:::*+; . . ..> ..-"Y,..- . - <.a 
:..,,%:=. P"....- y3z 

( i )  every moving part of a prime mover and every f l y ~ h $ ~ l .  connected 

:i@,, 
to a prime mover, whether the prime mover or flywheel is i n h h e  engine , 

F ,,, - ,  house or not ;  . . 

R:;>ia. 
L%,,9., 
$c>.: , (ij) the headrnce and tailrace of every water-wheel and water \~url~i l le  ; 
r.,- >:+.,.c , 
: _, . $?;; -~: 
l..+;,:. . 

(iii) any part of a stock-bar which projects beyond the he& stock'- 
,.,. .,., . ,.*-.,-. . . of a lathe; and ? ' 
...P:?<? . ,. ..- 
%?..'.'.:. ,>. .' 
v.:::: ,...-,. 

(iv) unless they are in such pos i t i o~  or' of such construction as '\o be 
.x i * -2 .  ,,, safe to  every p.erson employed in the factory as they would be if -they 'were- 

' 

>., ,.:..-. 
F$-.-. .. -. -:. .... securely fenced, the following, namely,- 
@$B; 
. .:.-.. r...:5s';. . ' (a) every part of an electric generator, a motor or rotary convertor; -, 

$'".S. D>:..,.s.< 

: . ,  . iS-" (b) every pnrt of transmission machinery; nnd 
*&,v%., 
%"> 

. . 
. 

. (G) every dangerous part of any other machincr~ ,  
$:y-3~. 
g$hll be secuycly fspced h y  safeguerds of ~ubs ta~ i t i a l  constructior~ wl~iol-1 sllali. .; .*t.:.: 
~&g: kept in ~ositiorl  while thz parts of ~vscllinery tl1e.y Are fcnsi:;g are ilk lnotion. 
-**4.*. . . 4 for. -. ~ n '  :use : : 
>">L.i>' .. ; 
<s~?.*' 

i . t :?'. .;z ,, $ALi. - L ~  fi:a I? 5.d. 
,VL,. , - 2  
6,. ,+, -3 : . . *; ,*.*.- 
5.7;- :+$>, 
,*..,--. v,g>.. 





a . ~  19481 Factories 11 

(b) ciriving belts when not in use shall not be allowed to rest or ride upon 
shafting in motion. 

(2) 'ID every factory .suitable devicesfor cutting off power in emergenciee 
froln ruuning macl~iaery 'shall be provided and maii-itair\ed in  every work-room: 

Proviaed that i n  respect uf factories in operation before the comrnen_cem&t . of Lhis A%, the provisions of this sub::sect~ou shall apply oiliy to work-rooms 'in 
which electricity is used as power. 

25. self$ctiing rna&in~.-No traversing part of a self-acting- machine in 
no material carried thereoil shall, if the space over which i t  runs 
which any person is Liable to pass, whether in the course of hia 
$therwise. be allowed to run on its outward or inward traverse 

of eighfyen inches from any fixed structure which is aot parb 

the  Chief Inspxtor  mSy permit the cvntinued use of a machine 
e commencement of this Act which does not comply with.th8 

, I  requireme& of &+.is section on such conditiions for ensuring safety a s  he, may .., v 
think fit to impos - 

<,- -7 
@: - 26. C W g  of neyr mar;hinery.--(l) I n  all machinery driven by power and in. 
.s:.. 
--;s. .-> - st,elled in any the ~c~n~mencemen t  of this Act,-- 

z:.. .." 
E.>< 
c;:. >.-: , 

bolt or key on any revolbing shaft, spindle, wheel 

;$::.. or atherwise effectively guarded a s  t o  
prevent danger; '\ . .? 

i - . * .* ",, ...- .* .. ( h )  all spur, w o r d a n d  othur toothed or friction gearingivhich does no6 
.i L 
ii' i. - a ~  . .. require frequent adjustment while in motion s h d l  be coinplgtely encased, 
'.I & 
.;.:. 

unless it is so situa.ted ah& be as safe as it would be if i t .  weye+complet~ly 
..- * k. 
+*:: encased. .%.., 
&:.:. ; 

$-r-z 
- (2) ~ h o e v c r  ~ d l s  or lets on hir2qr,  s s  agent of a seller or hirer, 'causes o r  -. ,i ''>,!..' ' 

&:.: jk ;$<'- procures to be sold or let  on hire, f o h e e  in a'factory ar?y machinery driven by 
..~*.. . ,:.. =., ..-- .$ fL. power which does not comply wilki the"pqovisions of sub-section ( I ) ,  shall -be 

.*..~... . punishable with imprisonment for a. tern1 $h+h rnay extend to three months or 
.5.?' .i.-.s. withfinb. wl1ir.h m a  extend to five hundred iupees or with. both. 1 .::.:+& ...* ~ . "-. .,., ~:.-:. (3) The ' & Government may make rui&s..,apPlying the proui~ion. of, 1 I 

s a . . . < y  
! 

cx7 ., ~ ,;. . this section to any pa;ticular machine or class or de&,riptipn of machines and ... . . .. .. 
.$$;+* :s,<.~ cpf~ iGing  the types of safeguards to be provided thereo.hs+.., 
==>>*:: 
.qs,7,sz ,,, 27. Prohibition o f  employment of wdmen and children hqar'cotton-opeaers.- 
*...a : __ ,.,%:, No- woman or child shall -be. e in~~loyed ill any part of a fuctor$$or pressing c o t t ~ n  
.;>a,. , \<:..< ~ . i  in which a cotton-opener is a t  .work: 
g& 
.&p, : .... 

\\. 
+.-s: Provided that if the feed-end of a. cotton-0pene.r is :n a r ~ ~ . ~ ~ e ~ a r ? t e d  from 
!a $-;.the +. delivcry eird by a partition extending to the r ~ o f  or to such h'aight as i,h 
;~,d-:~nspector , . .: nlny i:1 any particular case specify i n  writing, woman &d . ch'ildJea 
J- Is-. $$;may be employed 011 the side of the partition where t h e  feed-end is ktuated.  
&%c& :?+7.s 28. Eoists and lifts.-(1) I n  every f ac to ry i  \ 

3.'$j.. I 
- \ .a<...?z- 

.<,<>,<:, %..z . 
I.iri &:-. 

'- (a)  e.very 21oist and liXt shall be-~-  
**!':%, - . . 
-/ ?, 

$> 
*,, A ( i )  of good mechanica.1 constructio~i, sound .material and aigequate 
?%*?? 
$3. strerigtll ; 
s ? < q . .  , . ,  

i 3-  

'--s? -, 
s2:&:. ? 

..-~.-, 
(ii) properly maintained, an11 s11:tll be thoroughl? exalllined 

w -  . competent person at  least once i l l  every pkriod of six months, a'qd 8 .-:?A<-. 
*.x 't. *,:.>* *.\<<, 
,,~).~.8. c7~: rogister shall be kept containing the prescribe~l pal.ticulars of e+vel-J~ - 

such examinnt.io~l; ,*....w.- .- 
2;: -: ?: . . 
-. *". ...,< -' L< ,<%:+- 

.f..,;-' 
(b) every hoistway and liftway shnli be sulficie~ltb protec+ed all JD- 

j_ ::.3;: closure fitted, wit11 gat,=, and the hoist or lift and every .,sud, ,qaclosure shaji~ *\:=;. 
;:?,;::;. be. so constructec! ns ' i d  '.$revelit -,any perso11 or ''thing from beiilg-,%rapped'\, 
>.i".. 

~;,d,: .... v* -betwee!] any part of the hoist or lift and nr:y fixed- $trur,tuke or mo1.ing pal.t;; '; 
<ps..'.-- :,; >..,. - ].g,J,$. A$2-@./9SLi. 
,. ., ..,.' L. . . >. , :..:.> , e 
i*.r*ti. . - 
$*.~,,.: ... . . 

., . 



Factories 

hall apply %.&ists and lifts used 
cted in a ,factory a f k r  t h e  corn-- 

d in the event o) breakage' 

(o) an efficient automatic device shah beLprovided and maintained to 
'prevent the cage from over-running. 

s Act which does not fully 
) upon such conditions for en-. 

including the worlcing gear, whether fixed or 
and a.nchoring arid fixing appliances shall be- 

ruction, sound material and adequate strengts; 
nta,iued, and shall be thoroughly examined bv ~6 

ea.st once in ev.erg pesiod of twelve months, and a . 
t containing the prescribed particulars of every - -  

eyond the safe working load 

y person is employed or working on or near the wh&- 
ing crane in nliy place .where he would be liable to bees t ruc~ 
ective measures shalt be taken to ensure that the crane 

withiq twenty feet. of thapplace. - - 
ments to be coml~lied with in addition t o  those 



machinery.-(1) I n  every roohl in B faotoq 61 which the p 
carricd on there shall'be permanently atfixed to or placed near 

in use a notice indicating the maximum safe working peripheral 
grindstocs or abrasive wheel, the speed of the s h a k  or spindle 
wheel is mountdd, and the diameter of the pulley- upon such 
necessary to secure such safe working peripheral speed. 

indicated in notices under sub-sectio~ (I) shall  not be ex-  
'B 

(3) ffective heasures shall be taken in every factory to ensure that the- 
~ d e  w rking peripheral speed of every revolving vessel, cage, basket, flywheel, 
pulley k disc or simil8r appliance driven by pomrer is not exceeded. 

3&! Pressure piant:'-(l ) If in any factory any part of the plant or machinery 
used in a manufacturidg process is operated at a pressure above atmospheric 
pressure effective measurty shall be taken to ensure that the safe working pres- 
sure of such  art is not ekeeded. 

(2) The w G o v e k y t  may make rules providing for the o;amina- 
tion and testing of any plant or machinery such as is referred to in sub-section 
(I) and prescribing such other, s h t y  measures in relation thereto 8 s  may in ite 
opinion be necessary in any f a c t o y o r  class or description of factories. 

-32. 'Floors, W s ,  and means of &pS%.--~n every £ache- 

(a)  ell hark, steps, stairs, pa ges and gangways shall ba of souad 
construction and properly mahtaine and where it is necessary to ensure 

stantial handrails; 

t 
safety, steps, stairs, passages and ga-ays shall be provided with aub- 

*.\ ' , 

( b )  there shall, so far as is reasona be provided and 
maintained safe means of access to any person is ab 
any time required to work. w 

33. Pits, smpe,  Opening& in floom, et~.-In &<b factory every fixed vessel, 
hump, tank, pit-or opening in the groundor in a or which, by reason of i$s i % depth, situation, constrpction or contents, is or may a source of aanger, shall- :..Ll?' j 

B be either securely covered or securely- fenced. t 

(2) T& a Government may, by orde-r in w exempt, subject to ; 
I 

such conaisons as may be prescribed, any factory or c 'description of fac- .- 1 
tories in respect of any- vessel, sump, tank, pit or from compliance 1 

with the 'provisions of this section. i I 
34. Excessive weights.-(I) No person shall be emp ny factor3 60 

lift, carry-or move any load so heavy as to be likely to inj ur37. 
StiLt-r.34' 

(2) The Z&sauaal Government may make inlles prescribing 
weights which F a y  .be lifted, carried or moved by adult men, 
adolescents and children eillployed in factories or in any class 
factories or in carrying on ally specified process. 

1 1 
35. Protection of eyes.--In respect of ing sucli manufacturing &ocess car- 

lied on in anJ factory as may be prescribed, being a process Ghich inFo11,cs- 

( a )  risk of injurx to the eyes from particles 01- fragments thi.own of: 
in the course of the process, or \ I 

'\ 

( b  risk to the eyes bgreason of exposure to excessive light,-- \ StrkZ. 
i b e  &orin$& Govornmcnt nisi by rules require tilst effecthe screens or &lit- 
bble goggles shall he 1,~ovided for tho prot:e,ction or' pew113ns 0 ~ 7 p l ~ g d  on, ' B P ' ~  1 
IT: t't~t: il1irnedi:it.e vic ini ty  cf, t ? i p  prwew,.,, 

/. S!,,.L..s .jL1i ;!-(;-- i 9 5 5 .  . . ? . ,..: . \  . . 
a 
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?.. 

(2) No poftable electric light of voltage 
.permitted in &ny factory for use inside any 
in sub-section ( I ) ,  and where the fumes 
no lamp or light other than of 
be used in such confined space. 

/" 0 

(3) No per.s<n in any factory shall enter or be peryditted to cnter any confined 
space such as is referred to in  sub-section (1) u q l  all practicable measures 
have been taken to  remove any fumes which macy'he present and to prevent any 

,. ingress of fumes and unless either- 

(a) a certificate in writing has by q'competent person, based 
on, a test carried out by space is free from dangerous 
f u k e s  and fit for persons 

(b) the mrlter is apparatus and a belt 
securely attached to a rope, tk'e free end of which is held by a person 
standing outside Ghe confine$/space. 

,' reviving apparatus and belts - and ropes 
dy for instant use beside any such confined 
on has entered, and all such apparatus shall 

ed by a competent person to Iwe fit. for use; 
employed in every factory shall be trained 

h apparatus and in the method of restoring 

itted to enter in any fac.tory any boiler filmace, 
pipe or other confined space for the purpose of 

~riil~afliur~ Lhcl~cil~ until i t  hus bcc~i  ~uf f io ien t l~  uooled 
to be safe for persons to enter. 

overnment may make rules prescribing the minimum 
nholes referred to in sub-section (I), and may by order in 

as it may  think fit td impose, any 
f factories from compliance with asp of the pro-, 

dust, gas, etch--(1) Where in any 'factory any 
dust, ' gas, fume or vapour of such charackr 

ely to explode on-  ignition, a11 practicable 
t any such explosion by- 

!. 
(a) effect,iye enclosure of the plant or machinery used in the process; 

i (b) removal or prevention of the accumulation of such dust., gas, fu-me 
or vapour; 

(cj exclusion or effective enclosure of all possible sources of ignilion. . 

Z \ '  ! (2)-Where in any factory the plant or mach'nerg used i n .  a process such as 
is referred to ill s ~ b - ~ c c t i o i l  ( I )  is not SO coliiiriict,ed as t~ niiilrtsnd tl ie pi-oba- 

%. i ble pressure which such an explosion as aforesaid ~vonld j~rodnce, all prac,t,icable 
; I  ! .  
t. I measures shall be Caken to restrict, the spread and eMects of t.hc ciplosion l ~ p  
1 ! the pro~-ision i r ~  t!he plant. o? i ~ ~ a c l i i n c ? ~  of c.lio!tcs, !,n.files; vent. o? o!.l:c>r <,fEec!ivc 
Y - appliances. I + - 
P 

i. + .  (3) 1Vhere any part of the. plant or macilj!:e.r:j ir> a fnbtory co~)lail>s nxig es- 
I: P,lori~re or inflainmnlilc gas o? vayrolil. ~11lc!i.l. p?fFSll?~ grcate,r t.!ln?l n C , - ~ > c i ~ ~ j ! i - ' : , ,  : I L L  

i ' /..qu.t?. .A2 4 . 0 . 1 ~ 5 - e ~  . . 
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not be opened except in accordance with the folkowing 

of any joint of any pipe coilneeted with the 
wver of any openifrg into the part is loosened, 

the part of any such pipe shall be 
or other means; 

% 

as aforesaid is removed, all practicable 
the pressure of the gas or  aapour in 

the part or pipe to atmosp\eric pressure; 
(c) where any such as aforesaid has been loosened or remov- 

ed effective measures to prevent any explosive or inflam- 
rnable gas or vapour frorr. ent ing the part or pipe until the  fastening 
has been secured, or, as the cas may be, securely replaced: t 

Provided that the proyisions of this shall not apply in ths  case 
'of plsnlt or machinery installed in the 

allless adequate measures 

38. Precautions 5 case of fire.--(I) Every factory shah, be provided with 
i;u@ means of escape in case of fire as may be prescribed, i n d  if it appears to 
Qhe Inspector that any factory is ilot so provided, he may sei e on the  manager 
of the factory an order in writing specifring the measures w&h, in his opinion 
-should be adopted to brihg the factory into conformity with th provisions of 
this section and any rules made thereunder, and requiring the 
s u t .  before a' date specified in €be order. 

( 2 )  I n  every factory the doors affording exit from any room sha 
ed or fastened so that they cannot be easily and immediately ope 
inside while any person is within %he room, and all such doors, 
s f  the  sliding type, shall be constructed to open outwards. I 

I (3) I n  every factdry, every window, door or other exit affording iyeana 
of escape in case of fire, other than the means of exit in vrdinary use la11 be 
distinctively marked in a language undektood -by the majority of t& ,Xrk$rs 
and in red letters of adequate size or by some other effective and clearly dh$er- . 
stootL sign. 1. 

(4)  There. shall be provided in every factory effective and clearly audih? 
means of giving warning in case of fire to every person employed in the factoryk 

( 5 )  A free passage-way giving access to each means of escape in case of fire 
shall be maintained for+the use of all workers in every rooin of a facto1.y 

(6j Effective measures shall be taken to ensure tha t  in everv factory- / 
(a) wherein illore t l ln~l twenty nrorlrels are orcliiiarily enlployed in any :. 

p1::e.e ahold the. grouqd floor, or f 

, , 
( b )  ~x~11erei11 explosive or highly i n f l ~ ~ n ~ n ~ s b l e  nlaterials are used- or 

; ,. stored, , i 
. , 
I i . !  21 .the workers are familiar with the me'ans of esc:\!ic. i l l  case of fire r r ? ~ ~ l  llav&' - '. 

been atleqyatssly trninecl in the rout'ille to be followcd in such .case. 
; . 8.'.*.-: / *  sc,L4-,. Cy 4.o 1 q s @ .  . . . ,-.+,*.$. 

! 
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(7) B e  ~ o v - m m e n t  may make rules prescridiqg, 
any fa,ctory or class or description of factories, the 'means of 

r ,  vided in case of fire and the nature. 2nd a.mount of 
k: provided and 1r1sint;ained.i 

If-it a.ppears to the 
of the ways, machinery or 

- .  

6 ba dangerous to human life or safety, -he may 
@ '  tory a n  order in writing requiring him before 
."- 
c .  

.."L 

: . 
. (b) to carry out such 

order, and to inform the - 
?. .  40. Safety of 
:, that  any building 

B I 

(2) If it appears to the I n s w t o r  that the use of r r n ~  buiiding w & 8 

?. 

'Ll~ilding or any part of the-wars ,  machinery or plant in  a f a c t o ~ ~  iillvolves i n -  
.. minent danger to human life gr safety, he mag serve oh th%:ia.&a&r of the fm 

> ,  

6: 
tory- an order in writing proFbiting its use untii it has 

F' 
i,. 

or ,altered. 

c .  

.. 
5 . ernment may or in any class 
; 
i o r  description of the safety 'ol 

- E. E CHAPTER V 
?- ci- 

E@ WELFABE 

aciGies.-(1) f i ~  every factory- 
- 

ate and suitable facilities for washing shall be provided and 
the use of the yorkers therein; 

(PJ separate and adeq6ately screened facilities sha1.l be provided for 
thk $e of m'ale and female workers; C. 4 

; j ( o )  'such tacilities shall be conveniently aocessible and shal l  be kept 
LL c9a.n. g- 
<: 2 The,Re&dd Government may, in respect of ang factory or class 'or 
p/ %esi ription of factories . or of ally manufacturihg :process, prescribe standard8 
2 Of ;adequate pnd suitable facilities for washing. 

F 
E 43. Facilities for storing and drying clothing.-?lhe-&ww&d Governillent 
f:.. &ay, in respect of any fictory or class or description of factories, nmke'rule~ 
1.- kequiring the provision therein of .suitable places for keeping clothing not worn 
E ' :during working hours and for the drgirlg.of wet clothing. 
p ,  

44.  Facilities for sitting.-(1) I n  every factory suitable  arrangement^ for 
shall be provided and maintnined tor all workeri obliged to work in &.: 

standiIlg psi t ion,  in order t.l~nt they may,- t,ake fld.ilsnt.age of any opport,unitkg 8.. . , .'$br rest hbjch mriy -occur in the cour6e of trbeir work. 
/. SLLL~?. -A* ff. 0 I. / 4 S d . . . C 
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for all workers so engaged or 

(3) The in th. oEcial Oiinetts, 

process. 

45. First-aid appliances) (1) There shall ~n every factory be provided and - 
maintained so as to be readi accessible during all working hours first-aid boxes 
or cupboards equipped with e pr-scribed contents, a i d  the nunlber of such 
boxes or cupboards to be provi d and maintained shall not be less than onc for 
every one hundred and fifty k wo+ers ord~nar~l?  employed in the  factory. 

room of 
in the charge 

make rules requiring 

(2) -?VitSoiit prejudice tb the  generality of th&foregoing power; such rulea 
k may provide for- $ \ 
- (a) the date by which such canteen shall be rovided; 

( b )  the standards in respect of construction, ccommodetion, furnitutw 
. and  other equipqcnt of the canteen; 

(c) the foodstuffs to be served therein and the arges which may be 
: . c made therefor; 

s '  (d) the constitutioll of a managing committee for the canteen and 
~epresentation of the workers in 'the management of the nteen; 

-/ { e )  ,the delegation to the Chief Inspector, 
= as may be prescribed, of the power to make 

* 47. Shelters, rest rooms and 
Gore than ,one hundred and fifty 
&bd suitable shelters or rest rooms 

povided and maintained for the  use of the workers: 
?<T- 

tor drinking water, ivhece workers 

Provided that  any canteenasmaintained in accordance with the probsiona of 
Ieption 46 shall be regarded as part  of the requirements of this sub-section: 

P Provided further t l ~ a t  where a lunch rooin esists no worker shall e9t dny 
kod 'ln the work room. \> - [2) Tlle shelters or rest roonls or I ~ m c h  roonls to be p:ovided unde;,sub- 
c;-tion (1) shall be suflicielltlg lighted slid veuti!ated aald shs!l be ~?:~int&iilc$ 
x h cool 2nd clean condit;,oi:. 

/, LILA, r:y A a 195c . , .a ., I . 
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ect, of construction, accommodation, 
ers, lV.cst rooms and lunch rooms to 

\ 

eette, kmempt any fachry  or class or 
ments of this section. 
in more than fifty women workers 
ed.and maintained a suitable room 
ge of six years cf sueh women. 

eommodation, shakl be adequately 
a clean and sanits;ry condition 
the care of children and infantsi 

Governmeilt mag: make rules- 

in respecb of construe- 
equipment of rooms t~ be providb 

(c) requiring the provision ip any factory of free milk or refreshmen% 
, of both for' such children; . 

(d) requiring that facilities shall be given in any fac%y for t h e  
essary intervals. 

;g wherein five hundred or more 
er shall empioy in the fsc.k,ry 

may prescribe the duties, qualification 

to make rules to supIilem~nt this Chapter;-The b l  Gov: 
rnake rules- 

(b)  recjuiring in any ,factory or class or description of fa-tories ' th 
representatives of the workers elnployed in the factory shall ,be associat 
lrlith the management of the welfare arrangeinent,~ of the morlrcrs. 

CHAPTER.. VI. 

\ ~ ' O R I < I X G  HOURS OF ADULTS 

51. Weekly hours.-No adult nrorlier shall be rebuired or al'lowecl t o  mror 
Sn a factory for m o ? ~ ,  than forty-cight hours in any week. 



(b)  the manager of the factory has, before the said day or t&eBsubsti- 
tutecl day ucder clause (a), whichever is earlier,- / 

I.' 
( i )  delivered a notiuc a t  tho office of the Inbpttotor of h$ intention 

to require the worker to work ob the said day and of the Gay which is 
\ to t ~ e  substituted, and x 

,f 

(ii) displayed a notice to that effect in the factory." 
2 

Pmvided that no substitution shall-be made which will r e e k  in any worker i 
working for more t'hari ten days consecutively without a holid$y for a whole day. 1 

(2) Kotices given under sub-section (1) mag be cancelle~j bg a notice deliver- 
ed a t  the office of the Inspector and a notice displayed iq'lhe factory not later 
than the day before the said day or the holiday to be cancelled, whichever is 
earlier. 

(3) Where, in accordailce with the provisio~is of sub-secfion (I), any xorker 
works on the said day and has had s holiday on o m  of the threo days im- 
mediately before it, that said day ;hall, for the purpose of calculating his I I 
weekly hours of work, be included in the preceding week. 1 

53. Compensatory holidays.-(I) Where, as a result of the passing of an 1 
6 order or the making of a rule under tfie provisions of this Act exempting a factory 

or th3 workers therein from the provisions of segtion 52, a worker is deprived of 
any of the weekly holidays for which provision is made in sub-section ( I )  of that 
section, he shall be allowed, within the month in which the hoGdays were due 1 
to him or within the two months immediately followiilg that ~iiorith compensa- . i 
tory holidays of equal number to the h o l i d q y ~ ~ ~  6 

(2) The J&ewmw& 
. . Government mav Qrescri e the manner in which the 

holidiys for which provisian is made in' sbb-section ( I )  shall be allowed. 

54. Daily hours.--Subject to  the propisions of section 51, no adult workex 
shall be required or allowed tg work ia da factory for more than nine hours in 
ail7 day. 

$ - . & ! A 2  
55. Intervals for rm t . qThe  periodsof f- adult workers in a factory each day 

shall be so fixed that no period shall exceed five hdurs and that no worker shall 
work for more than five hours before he has had an interval for rest of a t  least 
half an hour. ' I 

56. Spreadover.-The periods of $ark of an adult worker in a faotqry 
shall be so arranged that inclusive ;of his intervals for rest under section 55,  
they shall not spread over more th$n ten and a half hours in any day: 

I Provided that the Chief Inspector may, for reasons to be specified in 
r\-rltiilg, increasc tlie spreadover to,'twelve hours. 

57. Night shifts.--Where a worker in a fae to~y  works on a shlft I\-hich 
eitends beyond midnight,: 

(a) for the purposes of sections 52 and 53. 'a holiday for a whole day 
shall mean in his case a period of twenty-four consecutive hours beginning 
when his shift ends{ 

(b) the follonring day for him shall be deemed to be the period of 
t\.i>enty-four hgti'rs beginning \vhea such shift ends, and the hcurs he has 
worked af te j  midnight shall be counted in the previous day. 

58. ~ r o h ~ ~ ~ t i o n  of overlapping shift,s.---(I) Worh shall riot be carried on iu 
 an^ ftictorybg means of a syst.em :of shift,s so arranged that more than one relay 
of \\:orlie;S.is engaged in n.orli of the sa111e kind a t  the samc time. 

, [st;& f e z * .  

(2) The p ~ a ~ ~ a  Goverilmc~it map,  subject ko such cundjtiona as  nag be 
p ~ c s c f i ? , ~ 1 ,  r:~zk& rul& e ~ e l n p t ~ i ~ l g  factors or 618s~ or cie~clipt~iop of f zc t~ r i e i  
frcrkl tk ,  pro~idion$ of sub-c~ci~iora (1 ) . 

/. : l l c l .  5. ,b -3 d . s L ~ .  7: &, rick 4 n  <-, lCikCi. 
"i'. -5.~4~5'~ . d9 A .  0. /PfflT- 



+ 
1\59. Extra wages for overtime.-(lj VThtxe a worker works in  a factory for 

more than nine hours in any day or for  more than forty-eight hours in any week 
be shall, in respect of overtime work, be ent~tlecl to wages a t  the rate of 
twice his o r d i ~ l & ~  rate of wages. \ 

(2)  Where any workers in a factory are paid on a piece rate basis, the 3%w-k- 
Government, In consultation with the eillployer concerned, and the repre- 

sentiicitcs of,the workers shall, for the purposes of this section, fix t in~e'rdtes 
.- as : ~ e a r l ~  as mssible equivalent to the aOeraae rate of earnings of those w~rkers  

and the" rate; so fixed shall be deemed tovbe the ordinari  rates of wages of 9 those workers. 
(3) For the purposes of this section, "ordinary rate of wages" uieaiis :b- 

basic wages plus such allon-ances, including the cash equivalent of the  advantage 
accruing through the coilcessional sale to workers of foodgrains and other artic!es, 
as the ~vorlrer is for the time being entilled to, but  does not include a boric 

Government may prescribe the registers that shall 
maintained in a factory for the purposc of securing colnpliance n i t h  the provi- 
sions of this section. 

60. Restriction on double employment.,No adult worker shall be required or 
allonled to work in any factory on any day on which he hcls already been working 
In any other factory, save in such circumstances as may be prescribed. 

61. Notice of periods of work fo9,adalJs.-(2) ~ h G r e  shall be displayed and 
correctly maintained in every factory h accordance with the provisions of sub- 
section (2) of sectiop 108, a notice of periods of work for adults, showing clearly 
for every day the periods during which aqult workers may be required to work 

(2) The periods shown in  the notice r uired by/ sub-section ( 1 )  shall be 
fixed beforehand in accordance with the £0110 ing provisions of this section, and 
shall be such tha t  workers working-for those k riods would not be working in 
coutravention of any of the provisions of sectiopt 51, 62, 54, 55 and 56. 
' 

(3) Where all the adu!t workers in a factory to work during the 
same, periods, the manager of the factory shall for such worken 
generally. a x 

(4) Where all the adult workers in a to work during 

€FOUP. 

bhe same periods, the manager of 
according to the nature of their work 

(5) For each group which is not required to work on 
manager of the factory shall fix the periods during 
requked to work. - 

(6) Where any group is required to work on a system of - 
are not to be subject to predetermined periodical changes of 
of the factory shall fix the periods duiing which each relay 
required to work. 't 
. (7) Where any group is to work on a system of shifts and the rela&. are to he 

, subject to predetermined periodical changes of shifts; t.he manager of t 
shall draw up a scheme of shifts whereunder the  periods during 
relay of the group may be required to work and Ll~e-relay which will 

'at ally time of the day shall be known for any:dag., i : 
i .  (8) The &$&J$i Oqvernment may prescribe forrnn of the notice r~quirzh 

bj: sul) -section (I) and the manner i11, which it shall be mainta.ined. 
- I 

(9) I n  the  case of a factory beginiihg morl: after the commencement~of this 
Act, a copy of t t c  notice referred to in sub-section (I) shall be sent in dtplicatz 

i t o  the Inspector hefore the day on which work is begun in the f ~ c t o r p ;  
/.s& kg A r /95e.  

, ' 1 
I ,  
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i ; - s ( 1 0 )  Any proposed change in the syetern of work in any factory which. va 
.awessitate a change in the notice referred to in sub-section (1) $all be 
.notified to the Inspe_ct,or in duplicate belore tile_ change is niade, a d except + 
5.it.h the  previou~ sanotion of the Inspt.ulor, rio such change sh;l!l be ade unbil 
orle ureeli 112s elapsed since the last change. 

2 
,/.' 

62. Register of adult workers.-(1). The mana.ger of e v e r y  factory shall 
maintain a register of adult xvorlie~s, to be avai!able to the lnsp,e?tor a t  all times 
during working hours, or when an? wor!i is being carriecl 'oli' in the factory, 
shon~ing- / 

fa) the name of each adult. worker in the factory'; 
"- 

. (b)  the nature of his work; 
(c) the group, if any, in which he is included;' 
(d )  where his group works on shifts, the rylay to which he is allotted; 1 
(e) such other particulars as may be pre5cribed:. 

. , 

Provided that, if the Inspector is of opiniony'that any muster roll or register 
.maini,ained as part of the routine of a factory;gives in respect of any or all the 
,workers in tho factory the particulars requix,dd under this section, he may, by . 
:order in writing, direct t.hat such muster roll or register shall to the  correspond- 
.ing extent be maintained in p!ace of, and'' be txeated as, t.he register of a.dult. 
worlrers in that iactoky. 

---_--.._____ 
I 

. . 
(2) The d ~ o v e r n n ~ e n t  ina i  prescribe the form of the register 

adul t  workers, the mann$r in which f i  shall be maintained and t -he period for 
, . 

\which it shall be preserved. 1' 

63. Hours af work to correspond with notice under section 61 &d register 
d e r  section 62.--;No adult morker~shall be required or allowed to work in any 

- factory otherwise t,han in accorda<ce writ11 .the notice of periods of work for 
adults displayed ir, the C - - L  LaL~ory ailci the entries made beforehand against 
name in the register of adult xvo~l~&rs. of the factory. 

64. Power t~ make exempting :rules.-(1) The d ~ o v e r n m e n  may 
make rules defining the persons +ho hold positioils of supervision or managel 

. : ment or are employed in +*confidential position in a factory, and the provisions 
of t.his Chapter, other th,@ the provisions of clause ( b )  of sub-section (1) of sec. 

. tion 66 and of the proviqo to that sub-section, shall .not  apply to any pers 
.. . defined. 

in respect of adult ivorkers 
extent .arid subject to such 

from the provisions of sec. 

i 
(bf.df wq&kers engaged in work in the nature of preparatory or comple- 

which must necessarily be carried on outside the limits laid 
working of the factory, from the provisions of seatipna 

so intermitken6 
not work while on duty ordinariiy 

required bg or under section 5 5 ,  
of sections 51, 54, 55 and 56; . . 

?cchnical rc!asons rnust 
provision$ of ~ q - .  .. t 

/ .  SI,P.-J..P;~ A.o .  1 ~ 5 8 ;  - 



< ,  <?2, ye) ,of workers engnged in illaking or supplying articles of prime ne&s- 
sity &-ch must be made or supplied every day, from the 1~~ovisions of sec- 

. \  a ti,, 52\ 

U) o\workers engaged in s manufacturing process which cannot be  
carried on xce t during fixed seasons, from the provisions of section 52; 

/ "; 
1 

(g). of m kers engaged in a manufacturing process which cannot b e  
carried on ex t a t  times dependent on the irregular action of natural! 

% "fep forces, from the  provisioils of .sections 52 and 55; 

(h)  of workeh engaged in engine-rooms or boiler-houses or in attondiog 
tw power-plant or %ansnlission machinery, from the provisions of sectioil 52. 

6 (3) Rules made undei: sub-section (2) providing for any exemption may aleo 
provide for any consequent,al exemption from the provisions of section 61 which 

Government may deem to be expedient, subject to such condi- 
tions ae i t  may prescribe. 

. , 
(4) l i i  making rules under this section, the Z h w w e d  Government shall 

not exceed, except in respect of exempt i~n  under clause (a) of sub-sect-ion (2),, 
B - 

the following limits of work inclusive of overtime:- . ?  
I (i) the total number of hours of work in any day shall not exceed ten; 

I (ii) the total number of hours of overtime work shall not exceed fifty 
for any one quarter; 

i 

Explanation.-"Quarter" nlehqs a period of three consecutive months tq beginning on the 1st of January, th-e 1st of April, the 1st of July or the l s b  - 
of October ; '\ 

\ 
(iir) t h e  spreadover inclusive of intehals  for rest shall not exceed t,weIve 

hgZrs in a n +  nno C~_Z.-J : I - --*.J "**" 
\ 

Providetl that,  subject to the previous Chief Inspector, the  
daily maximum specified in section 54 may order to facilitate the 
change of shifts 

I (5 )  Rules ixade under this sectioil shall r*n@in\@ force for not more than 

, work. 1 
I 

(3) Any exemption g i ~ e u  under suii-sectiorl (2)  in respect: of weekly hours of 
work s!lsll be subject b the rnas i rn~~m limits prescribed under sub-section (4) 
of section (3. . 

I ! .  
k Qd) KO fac<,tory  hall be exer;ii-,tcc! under ~ub-section (2) for i period ~ r .  periods 
k. 
1 

sxcaac&lr.y ia t h s  aggregaf~  tbrap rnontils i~ n n g ~ g e r .  
I .&.& n.c. fq" ; .o.  b.: 

i 
y . 



q. Further restrictions on employment of Women.-(l) The provisions of ,{j 
this Chapter shall, in their applicat,ion to women in factories, be suppleiliel~ted 

B by the-,following furt,her restrictinns, namely:- 1 
'.. B 
'(a) no exemption from the provisions of section 54 may be granted in-, . f 

1 be employed in ally factory except between the 1 1 
.- .. 

*. --- 

in the said restrictions ishecessarg to prevent damage to, o r  deterioration in, 
any raw material. L,, I 

(3) The rules made under\+ub-section (2) shall remain in force for not more- 
than three Tears at a time. '\, 

67. Prohibition of employment o young children.-No child whb has no& f completed his fourteenth year shau ke required or allowed to work in any 
,factory. t 

' 68. Non-adult workers to carry .-A child who has completed his. 

any factory unless- 
fourtemth year 01. an adolesrent required or allo\+ed t*o xork i~ 

\ 

(a) a certificate of fitness granted iv& reference to him under 'section. 
69 is in the custody of the manager of the faktory, and 

( b )  such child or adolescent carries while a t  work a token giving a. 
reference to such certificate. 

69. Certificates of fitness.-(1) A certifjing 
of any young person or his parent or 
sigued by the manager of a factory that 
certified to be fit for work in a factory, 

and ascertain his fitness for work i11 a factory. 
t h e  factory in which any young person 

\ 
(2) The certifying surgeon, after examination, may gran* to ,such young- 

person, in the prescribed form, or may renew- \ 
(a) a certificate of fitness to work in a factory as a chilk, if ha is satis- 

5ed t<hat the gou!lg persoil has co~npleted his f~br t~een th  Spar, that he 
has attained the prescribed phjsical szanrlards and that he isifit fm such 
xork ; 

(0) a ccrLificat.e of fitness to work in a factory as an aduk, if he is 
eotisfied that t11e young person ha,s co~nplet~ed his fifteenth year '.and is ti&. 
f31' B k. full da j~ ' s  n-orl; ill a fac,toi-y: , 

Provided that un less  tho ckrtifging ~ur ieo l l  has p e ~ s o n ~ l  knowlkdge ok t . t ~  
p1ac.e where tile young p'i~,:$oil ' $ ~ o ~ ~ o w . ~ ~ o  ~ lo r l i  nnc1 of t.he- llaa~ufacturit~g pro- 
C P ~  "1 which he  \\.ill be employed, Iic s11:ill noi gr:tnt or i-ell,en-. c.c~?!:td.5i.~.i,~ 

1 - -  ui,c:e, tilis ~ i l i ~ - ~ ~ ( ; t i 0 1 3  Ubtg he i m  t.:sr:li.i'!ie?, such place,. 
/. SILL,!,. I.y n . c , r q s c .  
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(3) A wrti6cate of Bbms @anted 0r rsnewed under sub-section (2)- 
(a) shall be valid only for a period of twelve months 

thereof; 
(b) may be made subject to condi t io~s in regard to th  

work in which the ysung person may be employed, or requi 
tion of the yourig person befori! the expiry -of the period of 

( 4 )  h certifying surgeon shall revoke any certificate gr 
under sub section (2) if in his op1111&1 the holder of it is no long 
$he capacity stated therein in a factory. 

(5)-  Whcrc a certifying surgeon refuses to grant or re 
certificale of the kind requesltid u i  revl->l,es ti celliG~aLe, 1 
by a%y persoh who could have applied for the certificate 
state his reasons in writing for so doing 

(6) Where a certificate under this sectio ence to any young 
persou is granted or renewed subject to suc as a r e  refarrod to in 

-clause ( b )  uE sub-secliuu (31, Lhe ~ o u n g  person ke required or allower: 
_to work in any factory except in accordance %,I 

(7) Any fee payable for s certificate und 
occupier and shall not be recoverable from ouilg person, his parents or 
guardian. 

70. Efiect of certificate of fitness grand; to idolescent.-(l) An adolescent 
whu has 1)eeu grxntetl li c:rrtifit:atr of fi$tfrs~ to ~ o r k  ir) a factory ns nn a d ~ i l t  
auder clause (b) of sub-section (2) of se9tion 69, and who while a t  worli in a 
.factory carlies a token giving referencf to the certificate, shall be deemed to be 
an  adult for all the purposes of C h a p p  V I  and VIII .  

(2) A11 adolescent w eel1 granted a certificate of fitness to work 
in a factory as an-adult oresaid clause (b) shall, notwithstanding his 

a g e ,  be deemed to be a the purposes of this Act. 

71. Working hours (I) No child shall be employed or permit- 
&d to work, in any fac 

half hours in any day; 
hours of 7 P.M. and 6 A . M  

to child workers, and no 
granted in respect of any 

child.. 
i" 

(4.) No $ild shall be required or allowed to work in any factory on any 
BaYV "11 wlii;Ch he has aliaaclg Lcen rvoilriug in auothcr factory. 

72"otice of periods of work for children.--(1) There shall be displayed and 
*co~~ect l~:maintained in every factory in which children are employed, irP 
.accordan& with the provisions of sub-skt inn (Zj  of section 10s a notice of 
;periods nf worli for chilrlren, shouing c l ~ n r l ~  fnr pvrry day  the pw'nrls r l l l v i n ~  

which cllilclrci~ may be required or a1lov;ed to worlr. 

(2) The periods shown in the notice required by sub-section (I) shall be 
;fixed beforehand in accordance with the method laid down for adult workera ia 
tsect2ion 61, nrld qhz!! be such that chili ir~n ~ o r l i i n g  for thosc periods would not 
roc! tvorkitlg in contravciltion of any  of t l lc p w v i ? i ~ n q  of  p r ~ t i n n  71 
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(3) The provisions of sub-~ect&ne (8); (9) and (10) section 61 s h a . ~  apply 3 
also to tb.e-notice required by sub-section (1) of .*is section. 

\ .  

73. &&ter of child workers.--(1) The manager of every faotory in which 
children are'.%employed shall maintain a register of child workers, to be avail- 
able. to the Iyspector at all times -during @orking hours Dr when anJ; work is.. 
being carried in a factory, showing- I 

(a) t.he$arne of each child workex in the factory, 
. ( b )  the haturk of his work, 

'$ 

(c) the dqup, if agg, in which be is included, 3 

(d )  where his group works on shifts, the relay to which he is allotted,.. 9 
and - j 

(e) t he  numGir of his certificate 6f fitness panted -under sebt:ion 69. 
I 

(2) The 
i 
1 w . & o v e r n m e n t  may prescribe t& fonn of the register of : 

child korkers, the man4er in which it shall be maintained and tGhe period for. j 
whichit shall be preservq. j 

74, Hours of w a k  to $rprr&pond with notice under sect im 72 and register \ 
' 

' under section ?&-No childqhall be emplayed in an3 &tory othembe than ha j 
a c h n c e  with the notice + periods of wmk for oh.ildken displayed. in the i 
factory and the entries ma& ' p f~ reband  against his name in the register of ' . 

child workers of the f a c w .  \* 

~ b .  POWW to require m a A  eeua*utbm.-Whe~e an I n a p w r  is OS? 
@don-- :?, - 

(a) that any person workin'&in a factory withoub s certificate of fitma%- . 
". ie a young person, or 

( b )  that a young person 
is no longer fit to work in the 

he maf serve on the manager of that such person.. ' 
or young person, as the case may Surgeon, . 

and such person. or youngperso SO directs, be 
employed, or permitt,sd t,o work, en  so cxamineh I 

and has been gra.nted a certificat ate of fitness, as . .  ; 
. - the case may be, under section 69, ertifying surgeOD 

examining him not to be 
76. Power to make r vernment. may make rules- 

(a) prescribing- the form - to  be granted undurt: 
section 69, providing for event of loss of t h e  
originzl certificates, e charged for such 
certificates and rene 

( b )  prescribing the phy by childreg a n 6  
adolescents working in factories ; 

+A8 

.- 

(c) regulating the procedure of certifying surgeo under this Chapter; < (d)  specifying dther duties which certifying surgeonf may be required to 
perform in connection with the employment of..young persons-. in fachniea; 

". and fixing t,he fees which mag be charged forsuchduties$nd. the persons by  
whom they shall be payable. 1. 

B 
L .. -i 

77. G e ~ b ~ h  other provisions of law not barred.---'llkie proyislons of this 
Chsptc@ be in addiiioi to, rind not in derogatio~ of; t s o  pr$isions 0: t he  
BVl;rnploglnetnt. of Children Act,  1938 (XXBa' of' a93F)r 

!. ':LL-l. '(? R.& /OSd. .". 9 .. . . 
. . 
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CHAPTER VIII . /  

78. Application of 
mperate to the prejudice of any 
mny other law or under 

Provided that 
$or a longer leave 
entit led only to such longer leave. 

Expla.nation.-For 'the purpose of t.his Chapter leavq.~*sh+ztll not,, except as pro- 
! vided in section 79, include weekly holidays or holi 61s for festivals or other 

similar occasions. 7 - 
(2)  The provisions of thi; Chapter shall not - i ip ly  to any workshop of a 

4 ? e a f ! d - y % ~ $  /lT 

79. Annual leave with wages.-(1) Every w ~ + k e r  who has completed a period 
.sf twelve moilths continuous service in a faqk'ory shall be allowed during the  
subsequent period of twelve months' leave d t h  wages for a number of days cal- 
eculated a t  the  rate of- )" 

(i) if an adult, one day for every&venty g a y s  of work performed by him 
during the previous 'period of twe1v;k months subject to a minirnum of ten 
days, and 

(ii) if a child, one day for eyery fifteen days of Work performecl by him 
during the previous period of t elve lrionths subject to a minimum of four- 

- 

teen days : I 7 
Provided that a period of leavk shall be inclusive of any holiday - which maF 

accur  during such period: / 
Provided further that  w the employment of a worker who has completed 

-EL period of four months' c us service in a factory is terminated before h e  
has completed a period of onths' continuous service, he shaIl be deem- 
ed to have become entitle for the  number of days which bears "to the 

sub-section, the  same proportion as the  
period of his bears to the  continuous service of 

factory shall pay to him the  amounb pay- 
of the leave to which he is deemed to have 

(2) If a worker ddes not ifi any one such period of twelve months take the  
whole of the leave//allowed to him under sub-section ( I ) ,  any leave not talren 
by him shall be a&led to  the leave to be allowed to him under that sub-section 
i n  the. succeedina' period of twelve moilths : P 

t the total number of days of leave which may be carriecl 
period shall not esceed fifteen 111 the case of an adult 

~ r o v i d d  further that  a worker who has applied for leave with wages but 
.has not b&en given such leave in accordance with any scheme clranrn up under 
sub-seetidns (4 )  and (5 ) ,  shall be entitled to carry forward the unavoiled leao6 
-without .'any limit. 

(3) 12 worlcer nigy in any such periocl of twelve n~ont,hs apply il.1 Ivriting '' 
,to the manager of the fzctosy, not less thar. fifteen full \vorl:ing days. bc.fore the 
dote on n,liicli hc Ivishcs Elis leave to begin: f-o take all the  leaye or. :i~~y..po~.tio!i 

-f,hereof,,sallon.rib!e t.o 11ini clilring that; period unrlrtr er~h-sections ( I )  ;11!d (?): 

ProxJjdetj t]lr!t t.Ile rLulxber of blsta!?n&nt.; i l l  w!licl; t]le leave is :-..--.---.: A . ~ L , , L , L ~ . > L . ~ . ~  L 

1- v,. 

j ta1;en shall not esreecl three : . .  
, , L ~ ~ ; . ~ 7  1." ;ccbc .,,,,,. ~ + [ ~ ~ r . c ; . ~ i .  - .  
























